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IN THE CENIRAL ADMIN IS TRAT IVE TR IBUNALSCUTTACK BENCH

Origin@l Application No. 738 of 1995

Cuttack this the 15th day of December, 1995

GeS .Purty and others applicants
Versus
Union of Indisa & Others ... Respondents

(FAR INSTRUCT IONS)

1. Whether it be referred to reporters or not 2 fvv

2. Wnether it be circulated to all the Benches of

the Central Administrétive Tribundl or not % ie
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(P.V,VENKATAKR TaHNA N)
MEMBER (ADMINISTRAT IVE)
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CENIRAL ADMIN ISTRAT IVE TR IBUNa L:CUT TRCK BENCH

Original Application No. 738 of 1995

Cuttack this the 15th gay of December,1995

5.

THE HONOURABLE MR o PV VENKATAKR IS HNA N, Mo MBER (GDMIN ISTRAT IVE)

Ghanmeshyam Purty, ¢ged 37 yedrs,

Son of Iate Sa&hiram #Pruty, resident
of Village Tingiria, PO:Gogpalasén,
P& «JOghipur, District Mayurbhenj

at present working é@s Upper Division
Clerk in the Office of the Regional
Provident Fund Commissioner, rissa
and General Secretary, FPF/AT Staff
Welfare Association, Office of
Regional Provident Fund Commissioner,
Orissa, Janpath

Unit - 9,, Bhubéneswar=-7, Bist:iKhurda

Kanhu Charan DAs, 8ged 44 years,
Son of Liate Pund D3s, resident of
Village/POiChaénar Paga, RSiNimepars,
DistrictsPuri - at present working
as Head Clerk

Jitendré Kumér Jend, aged 38 yedrs,
Son of Late Baidyenath Jena, resident
of Villége, Sain, POsBagar Nudgaon,
District sBalasore, @t present working
as Head Clerk

Sarat Kumdr Behersa, @ged 41 years,
Son of Shri Dasarathi Eehera, resident
of Village Barko, 20iSundposhi.
District skeonjhar, at present working
as Heagd Clerk

Keshab Chandra Sethi, aged 41 yesars,

Son of Krushna Chandra Sethi,mresiﬁent

of Vill:Kaitha, POsPingal, PeS.

Sukindga, Districtsdajpur, at present

orking @s Head Clerk: _

" ’ «es Applicants
(All above applicants @re working in

the office of Regionel Provident Fund

Commissioner, Orissa&, Janpdth, Unit-9
Bhub@neswdr-7, District ikhurda

By the Advocates M/s JK.«C.Kanungo

S oo .Moh&:patra
PK.Fatm ik

VSe




1)

2)

3)

Central Board of Trustees,
Represented by Central Provident
Fund Commissioner,

2nd & 3rd Floor, Business RAark
No. 25,

Sivaji Marg,

New Delhi - 15

SeczEthy,

Ministry of ILabour
Shérma Shakti Bhawan,
Sansag Marg,

New Delhi - 1

Regior@l Provident Fund Commissioner,
Orissa,

Bhavishyanidhi Bhawani

Janpsth

Unit = 90

Bhub@neswar - 7

District sKhurga

tee Respondents

By the Agvocates M ,Ashok Mishra,

Sr .Staénding counsel (Central)
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MR, P.V, VENKATKRISHN AN, MEMBER( ADMINISTRATIVE 3

Heard learned counsel for the Petiticners
Mr, K.C, Kanungo and learned Senior Standing Counsel

(Central ) Mr, Ashok Mishra,

2, Applicants in this Original Application are
Members of the S.C./S.T. comwunity. They are aggrieved
by the order Annexure-l dated 14, 11, 1994 in which a
panel of Head Clerks: for rotational transfer from
Bhubaneswar to Sub-Regional Office, Rourkela has been
issued, Applicants find a place in this panel. Their
contention is that as mempers of the SC/ST, they shauld
oe given certain concessiog&treatment in regard to
transfers as mentioned in Anpexure-5 dated 24th June,
1985 issued by the Department of Personnel and Training,
The Association in which applicants are mempers has
submitted a representation im Annexure-6 , dated 28,.4,1995
to the Respondent No.l, Learned counsel for the
applicants, Mr. K.C. Kanungo, submits that there has Leen
no decision taken on the request made in Anmnexure-6

in which the Association requested that the impugned

panel, in Annexure-l, be withdrawn and that a fresh panel
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be prepared inviting volunteers from SC/ST, who are

willing to go to Rourkela on rotational transfer basis,

3 It is necessary that the representation,
Annexure-6, shall be considered by the Respondent no,]
and appropriate orders be passed. This ceing a
representaticn, made on behalf of the sC/sT empl oyees,
it would haveb:e&;pgected that the first respondent should
have disposed of the said Iepresentation immediatel y,
But I find that it has not deen disposed of even after
eight months, Under thdlsecircumstances, I direct the
first Fespondent to camsider the representation, in
Alnexure-~6, and pass dppropriate orders within six weeks
weeks from today, It is only proper that till this
representation, Annexure-6 , which has been pending with
the first respondent for last eight months, is disposed

of, the applicants should not be disturbed,

4, Though there is no transfer order found in
the pleadings, the learned counsel for the applicants
submits that such orders hawe been issued very recently
in respect of applicant no,2, It is, therefore, directeqd
that till disposal of the representation in annexure-6,
by the respondent no,l, the applicants herein, shall not
be transferred in pursuance of the panel prepared in

Annexure-~1,
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Sa Application is disposed of accordingly,
No Costs,
6, In order to enanle the Respondent no,1

to dispose of the representation, a copy of the
Original Application alongwith a copy of this order,
shall be forwarded to the Respondent No,l1 and also

to the Rther respondents .

7. A copy of thés order may be handed over

to the learned counsel for poth sides forthwith,

ggjmt&k%ﬁhw‘—'
( P. V. VENKATAKRISHNAN )
MEMBER (2DMINISTRATI VE)

KNMohanty

15712795,




